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ORDER
(Date of Hearing: 22.1.2003)

This petition seeks approval for incentive payable to the petitioner, Power
Grid Corporation of India Ltd for the years 1997-98 and 1998-99 in respect of

transmission system in the Northern Region.

2. It has been provided in Ministry of Power’s notification dated 16.12.1997
that in addition to transmission charges for availability of the transmission system
beyond 95%, the petitioner shall be entitied to incentive at a rate which shall not
exceed 1.0% of return on equity for each percentage point of increase in
availability based on the certification by Member Secretary, Regional Electricity
Board, (Northern Regional Electricity Board in the present case). The petition for
approval of incentive has been filed based on the said notification dated

16.12.1997 and the petitioner has claimed incentive as under from the

respondents.
(Rs. in lakhs)
Year Equity Incentive
1997-98 98159.43 4220.86
1998-99 105077.77 422413
3. The parties to this petition had raised certain preliminary questions of law

regarding the jurisdiction of the Commission to approve incentive from a date on
which it was not constituted. It bears notice that the Commission was constituted
on 24.7.1998 though the approval to incentive has been sought from 1.4.1997.
The preliminary questions of law raised on behalf of the parties were considered
by the Commission and through its order of 19.6.2000, the Commission held that
approval of incentive for the years 1997-98 and 1998-99 fell within its jurisdiction.

Therefore, the Commission had decided to hear the petition on merits. Meanwhile.
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o ‘ ﬁ’ the respondents were directed to pay 50% of the claim by the petitioner raised in

the petition as an interim measure. Subsequently, in its order dated 18.10.2001,

the Commission permitted the petitioner to recover 80% of the incentive claimed

by it.

4. The other issues raised on behalf of the respondents on the admissibility of
the claim were decided by the Commission in its order dated 26.9.2000. The
Commission also prescribed the procedure for calculation of transmission system
availability by the Regional Electricity Boards (NREB in the present case) while
certifying availability of the transmission system. The Commission had, inter-alia,
held that the incentive for the years in question, that is, 1997-98 and 1998-99
should be worked out based on Ministry of Power's notification dated 16.12.1997.
Therefore, we do not propose to go into these issues raised on behalf of the
parties once again since these issues are already settled so far as the

Commission is concerned in the order dated 26.9.2000.

3 Member Secretary, NREB in its certificate dated 1.2.2001 has certified the
availability of transmission system in the region during 1997-98 at 99.30% and
during 1998-99 at 99.02%. The petitioner has worked out year-wise incentive by
considering closing equity in a year. In the interest of justice we consider it
appropriate that incentive should be payable based on the average equity during
the year. The incentive has been worked out accordingly. considering the
availability as certified by the Member Secretary, NREB. Based on the above. the

petitioner shall be entitled to incentive as under:
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Year Qualifying % Equity Amount
Availability (Rs. in lakhs) (Rs. in lakhs)
1997-98 4.30% 98138.26 4219.95
1998-99 4.02% 105026.69 4222.07
6. The details of calculations in support of the incentive allowed by us are
given in the table annexed.
7. The Commission in its order dated 18.10.2001, had allowed provisional

incentive of 80% of that claimed by the petitioner in the present petition. The

provisional incentive charged by the petitioner shall be subject to adjustment on

the basis of final incentive for the years 1997-98 and 1998-99 approved by us in

this order.

8. The incentive of Rs.4219.96 lakhs and Rs.4222.07 lakhs for the years

1997-98 and 1998-99 respectively shall be borne by the respondents, the

beneficiaries in the Northern Region, in proportion of energy drawn.

9. This order disposes of petition No. 16/99.

H

(K.N. Sihha)
Member

S

(G.S. Rajamani)
Member

New Delhi dated the 7" February 2003.
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